CENTRAL ADMIN ISTRATIVE TR IBUNAL
CALCUTT A BENCH

Ne. DA 1478 of 96
Present ¢ Hon'ble Mr.,Justice S.N.Mallick, Vice-Chairman

Hon'ble Mr.S.0assupta, Administrative Member

PRANAB KR, DUTTA
Vs
UNION OF INDIA & ORS.

For the applicant ¢ Mr.B.C.Sinha, cou@sel

For the respondents: Ms.B.Ray, counsel
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S.0asqupta, A.M,

ThisAapplicétion was filed sbsking an ordér-éeﬁfin;'aside.n
a tharge memo dated 20.12.95'uhich vas served on the applicant . %he'"“
Cacts of the case are that the applicant uwho was uork;ﬁg.infhe S,.E,
Rly;‘retired from service we8,fs 31.12,95 and just about 1D”déy8
before his retirement a charss memo dated 20,12,35 yas servyed on'hiﬁ
an T;%?certaiﬁ alleged misconductd. The applicant is seekina quashing

. of the c¢harge memo,

24 Uhen‘the case came up for admission hearing we heard both
fhe counsels The ld. counsel for the applicant submitted that the
spplicant Wbuld be satisfied if the proceedings initiated against the
applicant are brought to a conclusion in a time bound manner . The
1d, counsel for the respondents submitted thét the enquiry into the

charges against the applicant is nearing completion.

3 . In viey of the foregoina suomissions ye dispose of the
application at the staee of admission itself finally uwith a direction

te the respondents to bring the proceedinags initiated against thé



